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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
CUTTACK BENCHsCUTT ACK,

ORIGINAL APPLICATION NO, 906 OF 1996,
Cuttack this is the 8th January, 199,

SHRI AJAYA KUMAR MOHAPATRA,

APPLICANT,
ve rsus;
UNION OF INDIA & OTHERS. RESPONDENTS,

( FOR INSTRUCTIONS )

l, Whether it be referred to te reporters or not? \{Qﬁ

2. Whether it be circulated to all the Benches of the Central
Mministrative Tribunals or not? m ;
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e AT X&M}’M ;
ME MBER (JUDICIAL) VICE-CHAI R@il/g
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CENTRAL 2D MINISTRATI vE TRIBUN 2,
CUTTACK BENCH:CUTTACK.

ORIGINAL APPLICATION NO, 906 oF 1996,

CUTTACK THIS, THE 8TH DAY OF J2NUARY, 1998

COR A Mgw

THE HONOURABLE SHRI SOMNATH SOM, VICE. CHATRMaN,
And

THE HONOURABLE SHRI 8§, K, AGARWAL.NEIBER(JUDICIAL).

®ve00

SHRI ATAYA KUMAR MOHAP ATR 2,

aged about 28 years,

$/ 0. Prafulla Chandra Mohapatra,
of Parichha $2hi, Po, Banpur,
Dist,Khurda, at present Divisiopa]
Accountant, Office of the EXecutive
Engineer, Subarnarekha Irrigation Division No.1,
Jharpokharia, Mayurbhan jia.

coes APPLICANT,

By Legal practitimer - M/s, H,N, Routray, B, B, Satapathy,
D.D,Barik & D. K. Sahoo,
Advoc ates,

~Versus-

1) Union of India epresented through itg
Secretary, Mnistry of Finance, New Delhi,

2) Deputy Accountant Gene ral (works Accounts)
Office of the Accountant General (A&E),
Orissa,puri Branch,Dist.puri.

“ 3% Execut ive Engineer,_ Deo Canal Division,
\O\ ~~ At/Po,Rairangpur,Dist, Mayurbhanj,
A\

//4) Executive Engineer, Subarnarekha Irrigation
Division,No, 1,Jharapokharia, Mayurbhanj,
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5) Shri B, M, sinku,DAO-II,Office Of the
Executive Engineer,peo Canal Division,
Rairangpur, Mayurbhanj,

eeeao Respmdents.

By legal Practitioner 8~ Mr, S.C.Samantray, Mditiona) Standing
Counsel (Central)

®
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MR, SOMNATH SOM, VICE-CHAIRMaN;
M

In this Original Application, Under section 19 of
the Mminist rative Tribunals act, 1985, the appbliCant
prayed for quashing the transfer order dated 11/12/199% at
Annexure.3, transferring him from the Office of the EXecutive
Engineer, Subarnarekha Irrigation Divisim No.l,Jharpokharia.
Mayurbhanj te peo Canal Divisiop, Rairangpur, Mayurbhanj, at

SMhe tire of admissicp Of the Original Application op 26-12-9¢
N&g\ he impugneq transfer omer wag stayed exparte, gn 17-1-1997,
Jerfy

&

for the applicant, At that time, Shri B.P.Satpathy,learned
Counsel for the applicang, Submitted that the. Applicantt g
dependant brother is Studying ang for the PUrpose of pursuing
his academic Studies, he wants aly an accommodation til}

31-5-1997 in the existing post amg after this date,he ig
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prepared to move out of the station,

2, We note and it is submitted by the learned additional

Standing Counsel shri S.C.S8amantray, in the presence of the

learned Counsel for the dpplicant that by virtue of the stay
order,the applicant has "c'ontinued at his original place of
Station beyomd 31-5-1997 and in view of the abové submission,
we find that there is no further reason as to why the transfer
order should be stayed and quashed when the applicant himself
is prepared and indicated his willingness to move in accord ance

with his transfer order at Annexure-3 after 31-5-1997,

Fu In view of this, we hold that the application is

without any merit ang the same is rejected but in the circumstances

without any order as to cost,

- T T___\ﬂ el
(S.K, AGARWAL ) SOMVATH M) :
ME MBER(J UDICI aAL) wcsfcg{@w_

ENM/C1Y/8198,




